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OR 1149/91. 	
Ut. of Order :23-5—g4 

(ORDER PASSED BY HUN'BLE SHRI A.B.GORTHI, 
MEMBER (A) ). 

The rdlief claimidli the applicant is for a direction 

to the Collector of Central. Excise, Guntur (Respondent No.2) 
c 

to appoint him as a Sepoy 
11 

although his name was not spon-

sored by the Employment Exchange. Initially the applicant 

approached the R.P.High Court and obtained an interim 

relief to the efrect that he should be interviewed for 

selection. In the selection process he was found suitable 

but before he could be givenJpointment as a Sepoy, the 

decision in the Urit Petition was rever sod in a Writ 

Appeal riled by the Respondents. Consequently the appli—

cant was not given appointment as Sepoy. 

2, 	We are now inrormed by the learned counsel for 

both the parties that the applicant is no longer interested 

in pursuing this Original Application because in the mean—

time he has been suitab1 appointed in Andhra Pradesh State 

Electricity Board. Consequently this O.A. is dismissed as 

not pressed. No costs. 

a 

I' (1 	NDRASIKH AR RE DD y) 	 GORT 
U Member (j) Member 

Ut. 23rd June, 1994. 
Dictated in Open Court. 
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